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IN THE HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

WEDNESDAY ,THE EIGHTEENTH DAY OF DECEMBER
TWO THOUSAND AND TWENry FOUR

PRESENT

THE HONOURABLE THE CHIEF JUSTICE ALOK ARADHE
AND

THE HONOURABLE SRI JUSTICE J. SREENIVAS RAO

INCOME TAX TRIBUN AL APPEAL NO: 173 OF 2008

_ Appeal filed under Section 2604 of the lncorne Tax Act, 1961 aqainst the
9l9qr9qt:O 04.04.2007 

-passed in tTA. No. i 191/Hyd/2006 for the Assessirent year
2001-2002 on the file of the lncome Tax Appellate Tribunal, Hyderabad Bench 'A',
lf9qglfO.ftgferred-ag:rinst the Order di[ed 01.09.2006 palsed in Appeat No
62lKMM/clr(A)Njal06-o7 on the file of the commissioner of income Tax (Appeats),
Vijayawada.

Between:

M/s. Raaga Wines, D.No.2-4-1 16, p.S.R. Road, Khammam.

...Appellant
AND

The Income Tax Officer, Ward - 1 (j), Khammam.

...Respondent

Counsel for the Appellant : Mr. A.V.A. Siva Kartikeya

Counsel for the Respondent : Mr. J.V. prasad,
Senior SC for lncome Tax Department

The Court delivered the following: JUDGMENT
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THE HON'B E THE CHIEF IUSTICE KARADHE

AND

THE HON'BLE SRI IUS ICE I.SREENTVAS RAO

I.T.T.A.No. 173 of 2008

GMENT (Pc, r,te Hon bh the Cbief Ju:tiu Alok Ararthe)

Mr. A.\'r.-{.Siva Kartikeya, learned counsel for the appellant.

Mr. J.V.Prasad, Iearned Senior Standing Counsel for Income

Tax Department appears for the respondent

2. Thrs appcal under Section 2601' of the Income Tax

Act 1,961 (for short the 'Act) has been filed against order

dated 04.04.2007, passed by the Income Tax Appellate Tribunal,

Bench 'A', Hyderabad (for short 'the Tdbunal) ln

I.T.A.No. 1 1 9 1 i Hyd/ 2006

3. The subject matter of the appeal pertains to the assessment

\ year 2001-2002

The appeal rvas admitted on the following substantial question \

of law:

'qX/hethcr on the facts and circumstances o[ the case, the

Hon'ble 'l'ribunal is justified in holding that the assessee firm

)
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is not enrided to registration more so after the reqrrirements

of Section 184 of the Income Tax Act, 7967 arc satisfied ?"

5. The aforesaid issue had been answered by a Division Bench of

the erstwhjle Andhra Pradesh High Court in Commissioner of

Income Tax v. Swama Bar Restaurantl. We are in respectful

agreement with the view taken by the erstwh-ile Andhra Pradesh High

Court in the aforesaid decision.

6. Accordingly, the substantial question of law is answered against

the assessee and in favour of the revenue.

7. In the result, the appeal fails and is, hereby, dismissed. No

costs.

As a sequel, miscellaneous petitrions, pending if any, stand

closed.
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Sd,- K. SRINIVASA RAO-",-ibiiii'iP** ,/
SECN6(OFFICER

To,

'l . The lncome Tax Appellate Tribunal' Hyderabad Bench 'A" Hyderabad'

a.Aniqr='i;,'ru["3;ilq"lll"q,5:gt:;6q6l"o,*n.n,Advocare;. 5;;6d ii rtri. Lt Prasad, senior SC for lncome I

toPucl
5. Two CD CoPies

Njb/gh
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HIGH COURT

DATED:1811212024

JUDGMENT

ITTA.No.173 of 2008

DISMISSING THE ITTA
WITHOUT COSTS
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